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BEFORE ggg_ TIONAL _GREEN_ TRIBUNAL,
Eastern_gone Bench,
K 0 LK ATA

In_the matter Of !

original Application No.64/2023/EZ.

And

In_the matter of :

shri Raghunath Maity.

coe Applicant,

- V e r s __u S =

The West Bengal Pollution Contrcl Board.
and others.

coe Respondents.

COUNTER=-AFFIDAVIT on behalf of the respondent no. 6 to

the Affidavit filed on behalf of the respondent no,5.

I, SUBHANKAR DAS son of late Dipak Kumar Das of village
Bakhraba j, Post Office Meghadangor,Pclice Station Panskura,
District Purba Medinipur,Pin=-721 152,aged about 26 years, by

faith Hindu, by occupation unemployed do hereby solemnly affirm

and say as follows 3

1. That a copy of the affidavit on behalf of the respondent
no. 5, Executive Ekngineer,Irrigation and water Ways Directorate,

Purba Medinipur affirmed by one Sri Debabrata sarkar was served
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upon my learned Advocate, I have gone through the same and under-

stood the purported meaning and contents thereof,

I have been advised by my learned Advocate to deal with
those portion of the said Affidavit which are material for the

disposal of the case,

2(a). That before dealing with the statements and allegations
in the said Affidavit in seriatim,I with the kind leave of this
Hon'ble Tribunal beg to make the following statements and submi-

ssions for the kind consideration of the Hon'ble Tribunal,

(b). That the father of this deponent late Dipak Kumar Das being
@ poor landless person like many other persons including the app-
licant Raghunath Maity set up the Husking machine by the side of
the river bank (as embankment),which was lying follow at long

dJ.’s, m;:e frcm the Road under mouza Meghadangar, P, S, Panskura,
Pl :

\Mrba Medinipur in the year 2003. Nobody or no authority
1 ny objection against such Husking machine run by
gf “1--ate 'Di.ﬂak ar Das,except Raghunath Maity.
R g M; VEY
“:'\(‘c 15 Tpgm/Raghunath Maity out of bias and jealousness filed
\?12%“3 a;ainst. late Dipak Kumar Das. Similar other persons are
running the business on the bank of the river. No state authority

has taken any step against such encroachment of public land.

Unfortunately respondent noc, 6 was sorted out and his

continued ¢svs4.. /



- 33 { 3) 8% =

business was closed and ultimately Dipak Kumar Das died a pre-

matured death,

(c). That the business was closed long ago and the small roam
is just lying abondoned. No pollution, no disturbance and no

nuisance to anybody or authority.

3 That the as regards the j statements made in paragraphs
1l to 7 of the said Affidavit I say those are matters of record

and I do not admit anything beyond record.

4, That it is most respectfully submitted that if the small

rocom ©of the respondent no. 6 is removed, Similar other rooms stru-

ctures and business centres of their persons including Raghunath

\o,«- SIS

‘QL%#/JThiS affidavit is made bonafide and for the ends of
justice. Solemwyly A f.’%?*m_eu and
: Dec!arcrj before sae U/S |
Tdentitied by me.  EREIC) f ’ Jg&wb/hmkwn Jak
(0,4’1!: N iSYYY N \ ;*' | ﬂ Deponent.
@ vocate, 5uu il E&\“ o b)q,
for respondent no. 6, Notary

Sumitra m’?ﬁt*flrhm}y
Notaty Gout, of w.g;
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